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In the Jharkhand High Court

Case No : Writ Petition (C) No. 6505 of 2005

Ram Pravesh Singh and Others APPELLANT

Vs

State of Jharkhand and Others RESPONDENT

Date of Decision : 21-03-2006

Acts Referred:

Citation : (2006) 2 JCR 193

Hon'ble Judges : M.Y. Eqbal, J

Bench : Single Bench

Advocate : Ajit Kumar, for the Appellant; Sheela Prasad, G.P. IV, for the 
Respondent

Judgement

M.Y. Eqbal, J.—Heard the learned Counsel for the parties.

2. Petitioners seek a direction upon the respondents to regularize their services
against the existing sanctioned and vacant posts in Rural Engineering
Organization (in short R.E.O.) in the light of the circular dated 18.6.1993 issued
by the Personnel and Administrative Reforms Department.

3. It is contended by the petitioners that petitioner Nos. 1 and 2 have been
working on daily wages since 1983 (22 years) and petitioner No. 3 is working as
such since 1984 (21 years) and they are in continuous service since the date of
their joining.

4. From perusal of the documents annexed with the writ petition it appears that
since 1998 the authorities of the respondents have been recommending the,
cases of these petitioners for regularization/absorption on the sanctioned vacant
post on the ground that these petitioners have been working for the last 21-22
years.

5. In the above backgrounds I dispose to this writ petition with a direction to
respondent No. 2, the Secretary, Rural Engineering Organization, Government of
Jharkhand to consider the cases of the petitioners and if it is found that these
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petitioners have been working for the last 21-22 years, the appropriate decision
may be taken for their regularization/absorption within a period of two months
from the date of the receipt of a copy of this order.

6. With the above direction/observation this writ petition stands disposed of.
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